
MAY 10, 1965 Re. Point oj Privilege 

12.l0 hrs. 

CALLING ATTENTION TO 
MA'ITERS OF URGENT PUBLIC 

IMPORTANCE 

(i) RF..I'ORTED DEATH OF THREE PERSONS 
IN A LUDHIANA VILLAGE DUE TO A 
BOMB DHPPED FROM A PLANE 

Mr. Speaker: I have received seve-
ral calling a ttcn tion notices about 
the statement regarding Shdkh 
Abdullah's arrest and other matters 
connected therewith. The H'lme 
Minister is going to make a sta lement 
at 5 o'clock? 

The Minister of Home AltailS (Shrl 
Nanda): Yes, Sir. That will enable 
me to consider the developments dur-
ing the period of the day and th,>re-
after if there is any new informatIOn, 
give it to the House. 

Mr. Speaker: He will mal(e the 
statement at 5 o'clock. 

Shrl Hem Barua (Gauhati): On 
Saturday, he made a statement in the 
Raiya Sabha. Why not make a state-
ment here now? We are very anxious 
to hear him. 

Mr. Speaker: He says ~hat the 
development. that take place during 
the day also may be included in that. 
-Ordinarily, if there is a calling atten-
tion notice, the Minister is allowed 
to say that he would answer it at 
such and such time. He can du that 
and the House gives that time o"di-
narily. The rules also allow that. 

There is a second calling at.t~ntion 
notice by Shri Buta Singh. He is 
not there. Shrl Gulshan, Shri 
Kachhavaiya, Shri Kapur Singh. 

Shrl Kapur Singh (LudhiRl1a): 
have not got a copy of it. It has not 
been supplied to me nor is it there 
()n the agenda paper. 

Mr. Speaker: I will read it: 

"I call the attention of the 
Minister of Defence to the fol-
lowing matter of urgent pubiic 
importance and I request lnat he 
may make a statement thereon: 

The reported death of 3 pprsoll!! 
in village Jangpura near 
Ludhiana on account of a 
bomb thrown from a plane!' 

The Minister of Defence (Shrl Y. B. 
Chavan): I have not got the precise 
facts, because this was brought to my 
notice just a few minutes back I 
will get the precise facts and ma_~e a 
statement tomorrow. 

Mr. Speaker: I have received n very 
strong Jetter from Mr. Kapur Singh 
that this is not one incident, but 
there have been three cases. I have 
sent that letter already to him. H, 
may look into it, so that he rna)' be 
able to give all the Information. 

Shrl Y B. Chavan: I shall do so, 
Sir. (Interruptions). 

Shrl Alvares (Panjim): have 
given a notice .... 

Mr. Speaker: No other notice now. 
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